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SHRI R. P. YADAV (MmUiqium) : I 
present  the  Sixty-first  Report  of the 
Committee on Public  Undertaings on 
Agtn Taen by Government «n the 
recommendations contained in their Fifty 
first Report on India Tourism Develop­
ment Corporation Ltd.

DELHI SALES TAX BILL 

(i; Report  of  Select Committee

SHRI S. M.  StfDDAYYA  (Chama- 
rajnagar;  :  I present the Report of 
the Select Committee on  the  Bill to 
consolidate and amend the law relating 
to the levy of tax on sale of goods in the 
Union territory of Delhi.

(ii) Evidence  before  Select Can* 
MKTTBE

SHRI s. M. SJDDAYYA . I lay on 
the Table the record of evidence tendered 
"before the Select Committee on the Bill 
to consolidate and amend the law relating 
to the lev of tax on sale of goods ia the 
Union Territory of Delhi.

u.oj hrs.

BUSINESS  OF THE   HOUSE

THE MINISTER OF WORKS AND 
HOUSING AND  PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMEA- 
IAH)  : Six, with your permission, I 
rise to announce that Government Business 
in this House during the wee coouneacg 
ithe 21 st April, 1975, will consist of :<—

1. Consideration of atty item of Govern* 
ment Business carried over from 
today's order Paper.

ji. Discussion  and voting on the De» 
mauds for Grants relating to the 
Ministries of :

(1) Home Affairs

(tt) Supply and Rehabilitation

I rmj mho inform tbe Houae that it is 
proposed to tae up on »ard April, 1375 
for coaAJeration and pmtg coh- 

Aa*ndaae*t nils —e teim m

lddm and the ofch«r nM r  to Anr 
nachal Pradesh*

ML. SPEAKER : I have bee* releasing
the Members that when they induce sub~ 
missionst they should be brief and Mstey 
should not tae wore than two miaates 
and they should not spea on more thin 
one point. Already there are 20 meaabers 
who wa»t t spea.  I have, therefore, 
to reduce the time to accommodate such 
a big list of names:.

tftxnm  (tma): foar»ff 
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SHRI VASANT  SATHE  (Aola) ;
I would Ke in the next wee's business 
discussion on the important issue relating 
to the policy of allowing private sector 
or private persons  to mae investments 
in public sector undertaings. The Govern­
ment should come out with a clear policy 
statement on this because  in the Bharat 
Heavy  Electricals,   Hard war recently 
a memorandum was submitted by the 
Ifcavess of the factory opposing this and 
it is learnt that the Prune Minister has 
given them an assurance that private 
investment in public  sector will not be 
permitted.  I would, therefore, lie a 
clarification be made on t V is matter send 
due important matter should be discussed 
next wee.

SHRI  DHAMANKAR  (Bhiwandi) :
I want to raise the matter of the uari 
Agro-Chemicals, Goa.  This factory in 
Goa has not taen proper steps to taeat 
the ammonia effluents and is thereby 
causing havoc and is poHtttfag the whole 
area  as also water. As a result vast 
areas of rice fields have been  rendered 
barren. Even the labour have refused 
to load and unload the raw material and 
finished producft for the factory. The 
Goa <tover*8wn.t also haw* depaaded 
the closure of the factory.  1 request 
Hint tM* tost** should b* discusssd by
itire House. *


